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Item No. 2                   (Pune Bench)  

 
 
 

 

BEFORE THE NATIONAL GREEN TRIBUNAL 
WESTERN ZONE BENCH, PUNE 

 

 

(By Video Conferencing) 
 

 
Original Application No. 112/2022 (WZ) 

I.A. No. 29/2023(WZ) 
 

Suraj Pradeepkumar Ajmera   
…..Applicant 

Versus 

 
 

MoEF&CC & Ors.  
….Respondent(s) 

 
 

Date of hearing: 25.01.2023 

 
 

 

CORAM: HON’BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER 
HON’BLE DR. VIJAY KULKARNI, EXPERT MEMBER 

 
 

 
 

Applicant  : Ms. Supriya Dangare along-with Ms. Swayamprabha, 

Advocates  

Respondent(s) : Mr. Aniruddha Kulkarni, Advocate for R-3/AMC    

 
          

 

ORDER 

 

1. From the side of Applicant, learned Counsel Ms. Supriya Dangare 

along-with Ms. Swayamprabha have appeared and from the side of 

Respondent No.3/Aurangabad Municipal Corporation, learned Counsel 

Mr. Aniruddha Kulkarni has appeared. 

2. The matter is at the admission stage. Vide our previous order dated 

12.12.2022, we had instructed the learned Counsel for the Applicant to 

apprise us about the mode which would be employed for making 

assessment of the environmental compensation, which was being claimed 

for the previous 212 incidents of outbreak of fire in Chikhalthana and 

129 incidents of outbreak of fire at Padegaon, though nothing has been 

stated in respect of that today but an I.A. has been moved, which is said 

to be a defective one but the learned Counsel for the Applicant has 

assured us that the defect would be removed today itself. The Registry is 

directed to number it after the defect is removed.  
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3. In this I.A., it has been submitted that on 20.01.2023, a fresh 

incident of outbreak of fire has happened at Padegaon Waste Site where 2 

lakh tones of waste is lying. The fire brigade till date deployed 35 tankers 

of water to control the fire and almost 1,05,000 liters of water was used 

in order to extinguish the same. It has also resulted in tremendous 

damage to the environment and public at large. Paper cutting of the news 

of this occurrence has also been annexed. 

4. On the basis of above details, we find that prima facie case is made 

out for entertaining this application, therefore, we admit it. 

5. Registry is directed to issue Notice to the Respondents, returnable 

within 04(four) weeks. 

6. Since learned Counsel Mr. Aniruddha Kulkarni accepts notice on 

behalf of Respondent No.3/Aurangabad Municipal Corporation, hence, 

notice is waived against Respondent No. 3. 

7. Applicant is directed to provide copy of the application and relevant 

documents to the Respondent No. 3 within a week. 

8. Applicant is also directed to take necessary steps for service upon 

the Respondents by both ways and also through available e-mail.  

9. Further, in the interim application, prayer is made for direction to 

Respondent No.3/Aurangabad Municipal Corporation and Respondent 

No. 5/MPCB to take urgent measures to stop the fire and to constitute a 

Committee comprising Central Pollution Control Board (CPCB) and 

Maharashtra Pollution Control Board (MPCB) to visit the Padegaon waste 

site and assess the situation and submit its report. 

10. We deem it just and proper to constitute a Joint Committee 

comprising one Member each from the:- 

(i) Central Pollution Control Board (CPCB);  

(ii) Maharashtra Pollution Control Board (MPCB); and 
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(iii) Municipal Corporation, Aurangabad. 

 
11. The Committee is directed to visit the site within 07(seven) days 

and submit its report in the light of the averments made in this 

application within 04(four) weeks. The said Committee may take 

assistance of NEERI, Nagpur as well as Municipal Corporation of Greater 

Mumbai (MCGM), if so required. We also would like to have a report in 

respect of the mode, which can be employed to assess the environmental 

compensation for the past fire incidents. 

12. The Aurangabad Municipal Corporation (AMC) shall be the nodal 

agency for coordination and logistic support. 

13. The report in the matter be filed by the Committee by e-mail at ngt-

pune@gov.in preferably in the form of searchable PDF/ OCR Support PDF 

and not in the form of Image PDF.  

14. Applicant is directed to supply the required documents and copy of 

the application to the Members of the Committee within three days from 

today.  

15. A copy of this order be communicated to the above-mentioned 

Committee forth-with for compliance. 

Accordingly, I.A. No. 29/2023 (WZ) is allowed.  

Put up this matter on 01.03.2023 

 
 

      Dinesh Kumar Singh, JM 

 

 
 

 

 

Dr. Vijay Kulkarni, EM 
 
 

January 25, 2023  
Original Application No. 112/2022 (WZ) 
I.A. No. 29/2023 (WZ)  
P.Kr  
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